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Board nnd the Commission (or 
National Lnod Resources Conservation 
and Development on Jand rcaourccs 
to achieve the nntiooal objective of 
land policy ? ' 

THE MJNfSTER OF STATE IN 
THE MINISTRY OF AGRICULTURE: 
(SHRI YOOENDRA MAKWANA) : 
(a) to (c) Durio& 1983,84. die 

National Land Resources Conservation 
& Development Commiasion had its 
first rncctting on 71h February. 1984. 
The recommendations of the Commis-
sion were endorsed by the National 
Land Board in its meeting held' on 
7th March. 1984. The summary rc-
commcndntions of the mcccines arc 
,ivcn in Statements r and U. 

The Commission have set up .i 
Committee or experts lo prc:pnr• the 

• draft outline of the Nuttooal Land 
Use Policy. 

' 

Accordini to the &uideliaes eivca by 
the Government of India. oil the 
States and si1 Union Territuries bare 
set up State .Land Use Boa.rds or som: 
alternate bodi.:~ to look into the variou, 
aspects of land resources. AlJ the 
State Governments and Union Tcrri-
toriC8 arc reprcs~ntcd in the National 
Land Bord which help them to 
formula le a uniform policy oo uational 
land rcsou recs. 

Stateruent~I 

Swmnary Recomme11datio11s oj the First 

]'.,feeting of the National Lmul RN1.ources 
Conservation. a, d De ,·t. lopmem Commi.rsion 

}frfd Oil 7 .2. l 984 

I. The Commission hould draw 
up a lone rnnac national 

land-mte policy to fulfil the 
so::io-ec.:>1lomlc objectives 
of the country. For this, a 
Committee of Experts who 
ire members of the Con1-
m1ss1on mqy be :let up to 
prepare a drort outline of 
natlon:il load use polic) 

wbi~ll ~oqll.J be ~011 ider~<1 

• 

by the Commission in Hs sub· 
sequent meetjn1,. 

2. Several factors such as 
population prcs!are, Jaws of 
inhcrit'1ncc, increased irriaation 
facilities1 indu1trialisation. 
commuckations. tloods and 
drouahts o ffcct the pat tern of 
llnd u,e in tbc country, t.hc 
Commissioo should analyse 
these factors and suggest a 
stratcay for the propcrland utili· 
ution in the overall ,ontext of 
Tesources mobi lisatioo, rcs.,mrce 
development aod coascrvation. 

3. As the State Land Use Boards 
have oor succ~ded in makin1 
aoy visible impact so fara 

the State Land Use Boards 
under the chairman.ship of 
Chief Minister in all the States 
and Union T.:rritorics sbou.ld 
be ncrivised. States and 
Uoioo Territories auch a~ 
Naaa'Urnd aod Andaman & 
Nicobar Islands whi6'b have 
not set up state Laad 
Use Board should be requcstcd 
to do so. 

4. Tbc st,de Land Use Board 
should function as a co-ordi-

' na.tmg agency aod for 1ivin& 
policy directions which have 
a beario& on lanti use. forests. 
soil and watC'r cooscrv:ition 
wirhin thcStatC'. 

,. A senior officer amJ s,mall 
nucleus staff should ~ identi-
fied by c.tch State/Union 
Territory ~o provide support 
for the Stace Land use Board. 

6. Slate Land Use Board should 
meet at re1ula r intervals and 
forward its procccdiag! to 
the '.Na.tional Land Resourec.i;, 
Conservation and Develop-
m ent Commiuion for arrivin1 
,, , mitioiuil proaramme • .. 



.. 

, 
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There should be time-bound 
proaramme for land use ,sur-
vcry. Necessary programme 
should be included in the 
Seveoth PJan. Aotion should 
be taken immediately to com~ 

p)etc quick soil survey through 
the national agcncirs such as 
AJJ India Soil &  Land Use 
Survey and Nationa l Bureau of 
Soil Survey and National Land 

Use Planning, National Remote 
• 

Sensing Agency and Soil 
Sur:vey Organis1ttions in the 

s,ates so that by the end of 
St,venth Plan we have reliable 

d,ita. 

I, .rt wo1itJd be necessary to locate 
and indentify culturable 
waste lands and old fa 11ows 
for taking up suitable act ion 

to bring. them to more procf Ul.:· 
tive lands uses. R~quisi te 

information should be; obtai-
ned from the Stal~!)/Union 
Terrjtories to have reliable 

statistics regarding culturable 

w..tste lauds aod old fallows. 

9. An inventory of the ex1~t1ng 
land U!e in the country should 
be taken in order to enable 
the C,,mmission to determine 

proper use of land an<l soil for 

both present and future 

producti oa. 

Sfakmcnt-1 

Sutnmory R~tornmc11datio11s of tl,c First 

N'eeti11.~ of the National land Roard 

H~ld on 71/t March. 1984 
,· 

L The Nat ionaJ Land Boud en-
dorsed the bccommendations 
of the National Land Re-
soutces. Cooservation and 
Devlopment Commission made 
ill its first meeting heh.I o n 
7th February, J 984. 

2. Sujtable schemes drawn u p by 
the Sfnte/Union Territories 

3. 

4. 

wiJJ be incorporated in the 
7th PJ,n for having the ser-
vices of Experts in the 

State Land Use Board~ and 

financi:.ll provisions be made 
in the State Plans. 

A time-bound programme of 
soil and land-use survey will 

be cha lkcd out and s teps wiJJ 
b(, t11kt:n fur i Ls c:x<:~tJlioo 
and (I mely comple~ion . 

State/Uoion Territorirs will 
ensure by a II possible means 
rhat as far as possible, good 
;1gricultural l;t"tlds are not 

uti fo,cd fur oon-agricu ltural 

purposes. 

5. S!ales/Unioa Territories will 

formulate suitable sch< mes for 

reclamation of Jaod under-
going degradation t!uc to 

one factor or the o I l~er and 
submit t_o P3nniag c,,mission 

for inclusi{)n in the Seventh 

plan Sl) thnl adcqu..ilc financial 
provisions .11~ made. 

Addilionnl Irrigation Polenlinl Created 

in Madhya Prndu 

2~78. DR. VASANT J~UMAR 

PANDLT Will the Mini~ tcr of 

lRRLGATlON be pleased to ttate: 

(-1) th.:! net additional 1rngati<.'n 
potential create in Madya Prades h 
lhr~nth various on-going Major, 

McJium, and Minni irrigation schemes 
during the ye.irs 1981-82, J982-83 and · 
l 983-84 (June chdins) ; 

(b) whethe r there is delay in com. 
plcting thi: on.·going sch..:rnes due to 

which the exp enditure is incre:i·,ing ; 

(c) what effort! have been made 

to sec at all irrigalici"' scLemcs go 
ns per schedule both in thl c~nfrul 

tts w~ll as Stote sec-tor ; and 




